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11.5.07 The applicant is working as Sr. Pield

Assistant (Medic). The applicant was.
initially appointed under the CCS8 Rules |
as Civiian staff of the
Government. Vide impugned order dated
§ 11.4.2007 (Annexure-2) the

; Inspector General has passed an order

1Y) nio'n
Deputy

which is as follows:

“ ORDER

Subject: DEPLOYMENT OF SFA(M)
¢ TO BOPS
Director General, SSB has
approved the re-allocation of posts

of Semior Field Assistant (medic}

alongwith incombent from

Areaj Circle offices in INB/IBB to the

Battalions as per Appendix -A for
X further deployment with mnearby
., BOPs of Battalions on INB/IBB in
public interest. All the SFAs (medic)
1 will be placed under the

ntdf -

™
\
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11.5.07

Administrative & Operational
control of the concerned
Commandants of Battalions for all
purposes.

2. ‘Order be implemented by the 15t
May 2007 under intimation to all
comcerned,

. {(S.K:GAUTAM)
. Deputy Inspector General {Pexs)

Distribution:-
i B PP A

‘ 1. . The controller of Accounts,
7027 PAQ, S8B (MHA), R.K. Puram,
. New Delli

* 2. . The Inspector General)) &
1/ {Admn), Force Hqr SSB, New
_ Dethi
3. ~ The Director{Medical), FHQ,
SSB, New Delhi
4. The ISG, SSB, FIR Hgrs,
Lucknow/Patna, Guwahati
with the request that orders of
re-allocation may also be
issued intimating all
concerned even in case there
is any change of name of

circleflocation incumbent. of

unit concerned.
5. Order File.

OFFICE OF THE LNE:PF(,TOR

GENERAL FRONTIER
HEADQUARTER, SS88,

GUWAHATL”

The apprehension of the apiﬂicant is that

the impugned order w:zﬁ he- unplmnmted :

and she has also be shifted undex the
Administrative and Operational control of

the concerned Commandants of

Battalions.

I have heard Mrs. U. Dutta learned
counsel  for | the  applicant and
Mr.M.U.Ahmed learned AddLC.G.8.C. for
the Respondents. Counsel for the
applicant has submitted that this order

has been passed without any intimation

and no option was taken from the

- applicant. Counsel for the respondents

has submitted that he would like to take

* ~b
J :
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11.5.07

instructions. Three weeks’ time is granted
to him to take instruction {3 a$ to whsther
service of the present app}ieani is required
in the Batalions and if so, whether she will
not he governed under the CCS Rules, (1)

whether the réspondents have taken any

option or not. {iii) Whether the CCS Rule of -

Sr. Field Assistant is available or not in

6.2007
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Post the matter on

| h the Batalions Department.

1.6.07 alongwith

" identical matters. In the meantime, in the
interest of justice the impugned order
dated 11 04. 200’7 (Annexme 2) will be

kept in abf*yanee tﬂl the next tiate \/ -

Vice-Chairman

Mr.M.U.Ahmed,
C.G.S.C. requested for further time to file

E learned -

reply statement. Four weeks' time is

allowed. A ‘
Post the case on 02.07.2007. In the

meantime interim order shall continue.

Vice-Chairman

Mr. M. U. Ahmed, learned Addl.
C.G.S.C. has not received instruction as
yet. Hé requested for further time. Two

weeks further time is allowed.

Post the case on 17.7.2007. Interim

order shall continue till such tjme.

Vice-Chairman

Addl.

T e
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Post the matter on 3.8.07 alangw:ﬂ:l
O.A.. Post on 25?2007 Interim: ‘order shall

continue ’nll then.

| \ficew,
/ o : -

o4 efof

= T
e (E«: (;‘ ‘0 ) '
o Vice-Chairman

| " /bb/

Re—M7 wot b, ‘ | S
R ‘—77/3 S ﬂ © 25707 - Post the nmatter on 3.8.07 alengiwith
e . ’ o . ‘ . .

i : . - - Vice-Chairman
“ - %_ﬁ 3.8.2007 Reply statement filed. Time granted,
o Y07 to file rejoinder. Post on 5.9.2007.
) Vice-Chairman
29-4-08
,_,_____—————————‘“‘f /bb/

02.05.2008
absent. Siumilar matter has already fixed
on 15.5.2008.

Call this maiter on 15.5.2008.

(Khushiram)
; {(Member{A)
In this case Writte_n Statement has

already been filed. The Petition for

“Im

©15.05.2008

vacation of the interim order has already
been filed (M.P.No.78/2008).

Call this matter for heéring on
10.06.2008. Rejoinder, if any, may be

filed by 05.06,2008. %
M (M.R. Mohanty)

Member (A) Vice-Chairman

Counsel for both the parties are

i




Wb
7% 10.06.2008 Heard Mr-K. Bhattacharjee, learned
Counsel appearing for the Applicant and Mr

M.U. Ahmed, learned Addl. Standing
Counsel for the Union of India, in part.

~ Call this matter on 13.06.2008 for
further hearing.

/M (M.R. Motianty)
Member (A) i

e Vice-Chairman

. o

: nkm

13.06.2008 Heard the learned Counsel for the -
~ parties and perused the materials placed on
N : " record., - Hearing concluded. Orders

e
-

o - ; reserved %9

(Khushzram) - (M.R. Mohanty)
Member{(A} =~ - Vice-Chairman
-nkm '

NS

VAR

. Y ) A
N 20.06.08 Judgment pronounced in open

‘ ‘ v
\ &WS court, kept in separate sheets. The
v

application is dismissed.

(ég (M.R.Mohanty)

N S S ' Member{A) Vice-Chairman
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Original Application Nos.12 of 2007, 114 of 2007, 120 of 2007, 135 of

2007 42 of 2008, 56 of 2008, 58 of 2008, 60 of 2008, 71 of 2008

- i

“Date of Order' : fl'l"lis the 20" Day of june, 2008

IION’BLB, MR MANORANJAN MOHANT \ VICE -(,HAIRMAN
HON’BI EMR. KHUQHIRH/\M ADMINISTRATIVE MEMBER -

0.A. 12 OF 2007

Sri Jaya hta Hazarika
Son of Llate Bhola Nath Keot 4 :
34 Bn S5B Dirang, AP. West Kameng Applicant

By Advocate Mr. K Bhattacharjee Mr.M. Mazumdal
Mr.M.Bhattacharjce

--Versus- ' : . ' ' ' A
Union of India ‘ ' ‘ '
Represented by the Director General
Sashastra Seemabal, East Block V.
RXK.Puram
New Delhi-110066.

Ministry of Home Affairs
Represented by the Secretary to
The Govt of India, New Delhi-1 10066

Director General . :
Sashstra Seemabal ifast Block-v
- RK.Puram, New Delhi-110066.

4, Assistanl Di_reclor
0/0 Director General Sashstra Seemabal -
East Block -V.R K. Puram, New Delhi-110066.

- 9. i Al.'ea'()rgzmizer (HW)
' ] FIR HORSSB,vCauhati
: ‘ &
0. ! Assistant Surgeon (Vety)
i 34 Bn SSB Dirang, A.l. West Kameng
7. | Commandant = ‘
34 Bn S5B Dirang, AP. West Kameng. , Respondents

By Advocate Mr. G.Baishya, Sr.C.G.S.C.
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0.A.120 of 2007

. Smti Yog Maya Wagle

¢ “W/O Sri Rajesh Basumatary

| Posted at A.O. Office, $SB, Dirang

District West Kameng, Arunachal Pradesh Applicant

By Advocate MrK Bhattacharya Mrs.U.Dutta
Mr.M Bhattacharjee

-Versus-

1. - Union of india _ ,
Represented by the Ministry of Home Alfairs

Trough Secretary to the Governiment of India,
New Delhi. '

. » ‘I'he Director General, ~
‘ Sashastra Seena bal Last Block-V
R.K Puram, New Delhi-1 1.00066

3. ‘T'he Inspector General
Frontier Heads Quarter, SSB
Uday Path, R.G.Baruah Road,
Guwahati, Assam

4. Deputy Inspector General ' ' ' o |
Scctor Heads Quarters ’ ‘ |
SSB, Tezpur, Assam

Area Organiser
sSB Bomdila/Dirang
District West Kameng, ' _
Arunachal Pradesh Respondents

s

g

ly Advocate Mr. M.UAhmed, AddLC.GS.C.

O.A. 114 0f 2007

1. Shri Chandan Kumar Sarkar ' |
*§/0 Late Anesh Ch. Sarkar

Posted at A.O. Office, 3B, Rangia

District Kamrup, Assam

2. Sri Sarkar pal

- $/0 Late Bipin Ch.pal

Office of the A.O,, SSB Bongaigaon,
. District Bongaigaon, Assatn

3. CH Gojendro Singh
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10.

11.]

13.

RS,

‘r
:l

_Si/() Late CH Budhl Singh
Posted at A.0.,Office, $SB Bongaigaon
- District Bongaigaon, Assam

Sri A.Sanahal Meetei -

$/0 A.lbobi Singh,

(Df fice of the A.O. SSB Bongalgaon
Dlstnct Bongaigaon, Assam

Hﬁm(f Hf‘\(l‘

=

.

()

oo

5ri UK.Roy

/O Late Dhirendra Kr.Roy,
Dffice of the A.O., SSB Bongaigaon
District Bongaigaon, Assam

Sri N Kumar

/O Sri Shiv Nandan Kumar Kumar
Dffice of the A.O., SSB Bongaigaon
)1slr1Ll Bongdlg,don Assam.

ri A. Joykumar

/0 Late- ANongthgon Smgh
)ifice of the A.0.SSB, Bongaigaon
district Bongaigaon, Assam

ri Bhaswar Roy.

/0
)f fice of the A.O,, SSSB BO[lgdlngﬂ
)1st11ct Bongalgaon Assam

Sri haldwm l(umm Sasmol

/0 Late Bankim Ch. Sasimol
- Office of the A.O.558, Bongaigaon

District Bongaigaon, Assam

Sri P. Binokanta Singh
S/0 T.Mendihor, ,

. Office of the A.0.,5SB Falakata
District Jalpaiguri, West Bengal

Sri Abhay Kumar Pandey

S/0 Late S.B.Pandey

Office of the A.O., SSB Udalguri
District Udalguri BIAD Assam

Sri Sashi Kanta Nath

O S5/0 Fate Bhadreswar Hath

- Office of the AO., SSE Udalgui,
District Udalguri BIAL, Assom

Sri Basanta Kr.Das

$/0 Late Gopiram Das,

Office of the A.0.,SSB Udalguri
| District Udalguri BTAD, Assam

J St Sannil Poddar




16.

18.

19.

22.

23

24.

4

- S/0 Late SIN. Poddar

Office-of the A0, SSR Udalpuri,
District Udadgari BEAD, ALSaan
Sri Jaganath Sahoo

' S/() Sri Bhrama Sahoo
Office of the A.O.,SS8 Udalguri

Sri Vipin Chandra
$/0 M.D.Harbola
Office of the A.Q., $SB Udalpuri

 District Udalguri BTAD, Assan

Sri Mritynujoy Roy

S/0 Sri Hemandra Ch.Roy

Office of the C.0., SSB Bhutanlmlm/Ntlm',ln
Undér A.O Office, SSB Rangia

~ Dist Kamrup, Assam

Sri BAK.Baidya

$/0.5ri S.R.Baidya

Office of the C.O, SSB Bhul.mk.ulln/le whi
Under A.O. ()lllLQ SSB Rangia

~Dlst I\aml up, ASSam

Sri Animesh Mukharjee

. $/0 Sri Madhusudhan Mukharjee

“Office of the C.0., SSB Darranga/Sashipur
‘Under A.O., SSB Rang,xa

District I\amrup Assam

]

Sri Prasad Bhaduri

5/0 Sri Sachindra Nath Bhaduri

Office of the C.0., $SB Darr anga/Sashipur
Under A.Q., SSB Rdll{:,ld

Dist Kamr-up, Assam

Sri K.Tonsing

Office of the A.O., 'SSB Bomdila
- Dist.West I\am(m_r
‘Arunachal Pradesh

Sri R.C.Pant

- Office of the A.O., SSB Bomdila
District West Kameng
Arunachal Pradesh

~ SriProbir Kumar Dev
Office of the Area Organiser SSB,
Kokrajhar, District Kokrajhar
Assam

Sri Kajal Roy,

Office of the Arca Organiscr SSB,
Kokrajhar District Kokrajhar,
Assam




25. | Sri Madhusudhan jha
: Office of the Arca Organizer, SSB
Kokrajhar, Dist Kokrajhar, '
b Assam -
. . 26. ' Sri Sandip Chattel iee o '
- . . Office of the Area Organiser, SSB
1 Kokrajhar, Dist. Kol\ra\)har

Assam

27. { Sri Ram Singh Dhami -

Office of the Arca Organiscr, SSB,
Kokrajhar, Dist I\Okrdjhdr
Assam

28. | Sriindrajit Roy Barunja

' Office of the Arca Organiscr SSB,
© Kokrajhar, District koklzuhal

. Assam

29,. 511 Anil Kumar Roy ' o
Office of the Area Olgdnlsel SSB Applicants
Kokrajhar, Dist I\Okrdjhdr : -
Assam.

By Advocate Mr. Kilshattacharjee, Mrs.U.Dutta
Mr.M.Bhattacharjee

---Versus- :

L. Un jon of India .

.\ Represented by the Ministry of Home Affairs

| T hrough Sccretary to the Covcmmcnt of India,
New Delln ‘

lhe Director (,enerél .
Sashastra Sccnabal, East Block-V,
RK Puram, New Delhl 110()66

3. ‘Lhe lnspector General
Frontier Heads Quarter, SSB,
Qaay Path, R.G.Baruah Road
Guwahati, Assam

11 ..} Deputy lnspector Generall
5.Hcad Quarters
_S'SB"B_omz:'igaon. Assam

Jeputy lnspector General
5 Heagds Quarters

$.5.8, Tezpur, Assam

T
oo

6.  Area Organiser
‘.’SSB Udalgun
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AR

: ‘!‘Dlst Udalg,un BlAD
r‘Assam

7_ 'Ared Orgdmber » _
- .18SB Udalguri '
. o _Dlsmct Udalgui B’lAD Assam

"G . lArea Organizer .
-+ | SSBRangia o
:Dlst Kamrup Assam

‘ SSB._B,omdlla »
! Dist West Kameng .
- |- Aurnachal Pradesh .
9.. | Area Organiser
~ {'SSB:Bongaigaon -
eDlstrict Bongalgaon, Assam

: J,.f?;;. Ared Orgdmser ,
- |1 $SB Fakakata :
|| Dnstmt Jalpalgun. West Bengal

6 tAI'Ed Organiser

" |! SSB Kokrajhar, . A _ ,
| District Kokrajhar, . REspondents
Assam : , ' o

}

: By Advocate Mr. M U.Ahmed, Addl. C. GS.C.

' 0.A.1‘35 of 2007

- 1.1 Shri Pradip Basak

- 1" '$/0 Late Kali Kumar Basak
| Senior Field Assistant(Veterinary)
, ,Sashastra Seema Ba!l(SSB)

12,00 “Shri Himangshu Roy l’()dddl
' ‘Lat Khagendra Nath Roy Poddar
Senior Field Assistant (Veterinary)
" Sashastra Seema Bal (SSB)

hati

3. . Shri Ram Kishore Barman
|- $/0 Late Ananta Saran Barman
" Senior Ficld Assistant (Veterinary)
: Sashasu a Seema Bal(SSB)

S ¥ shnl{amlt Kumar Saha
.. S/0 Sri Kalipada Saha
" Senior Field Assistanl(Velerinary)
Sashastra Seema Bal(SSB)

Shri Haridas Sdrkar ,
- $/0.c Santosh Sarkar,
: Somm Field Assistant(Veterinary)

| T\ &
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Sashastra Seeina Bal(SSB) . Appllcants

. ¥ By Advocate Dr.JL. Sarkar Mr MLhanda MrSNalh
. Mrs. U.Dutta.

L]

- -Versus-

1. - “l'he Union of lndia : ,
. ) Represented by the Secretary to the
- Govemmenl of India,
~ Ministry of Home affairs,
East Block-V
RIK. Puram, New Delhi-1 10066

2. ‘The Director General,
‘Sashsastra Scema Bal East Block-V
R.K.Puram, New Delhi-110066.

3.  'T'he Inspector General
F r'onticr Headquarters, SSB,
Uddy Path, R.G.BAr uah Raod
Guwahau Assam.

Respondents.
By Advodate Mr.M.U.Ahmed, Addl.C.G.S.C.

0.A.42/2008

. Shri Sachi .Bh.usan.j}’mshd
" Slo Late Shil Pujan Prasad .
1. Posted at A.0.S.S.B. Udalguri

Sri Jayanta Hazarikn
Son of Late Bhola Nath Keot L
Posted at A.O. SSB, Udalguri ... Applicants

By Advocate Sri J.L.Sarkar & K.Bhattacharjee

-Versus:

1. | Union of India
| represented by the Secretary to the
-Government of India
Ministry of Home Alfairs, Novth Block,
'New Delhi-110001.
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3.
b4
l..S J

Director Goneral,
Sashastra Seema Bal, Tast Block-v
R.K.Puram, New Delhi-1 10066

Assistant Director (Administra tion)
Frontier Head Quarter,

Sashastra Seema Dal, East Block-V,
R.K.Puram, New Delhi-| 10066,

 Assistant Director (Administr ation)

Frontier Head Quarter,
Sashastra Seeina Bal, Uday Path,
R.G.Baruah Road, Gawahati.

Pin 781024.

The Inspector General,
Frontier Head Quarler, :
Sashastra Seema 13al, Uday Path,

o R.G.Baruah Road, Guwahati.

Pin 781024.

Deputy Inspector General 5,
Headquarters, Sashastra Seema Bal,
Tezpur, Assam '

Area Organiser, Sashastra Seema Bal,

District Udalguri, BTAD Assam

By Mr M.U.Ahmed, AddLC.GS.C.

0.A.56/2008

§hri Harendra Chan dra Barinan,

Senior Field Assistant (Veterinary)
Posted at Area Organiser, S5B Rokrajhar
Post Charaikhola ’

Dist. Kokrajhar 783376.

By Advocate M. Chanda
[“Versus-

~ Union of India
_represented by the Secretary to the

Government of India

Ministry of Home Affairs, North Block,

b

New Delhi-110001.

Director General, .
Sashastra Scema Bal, Tuast, Block-v

A
e

...... Respondents

... .Applicant
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R Puram, New Delhi- 110066

Assistant Divector (Administr ation)
Trontier Head Quarter,

‘Sashastra Seema Bal, Tast Block-V,

R.K Puram, New Delhi- 110066,

Assistant Director (Administration)

Frontier Head Quarter.

Sashastra Seema Bal, Uday Path,

R.G.Baruah Road, Guwahati.

Pin 781024.

The Inspector General,

Frontier Head Quarter,

Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.
Pin 781024.

- Deputy Inspector General,

SSB Sector Headquarters, Bongaigaon,

- P.O.Bongaigaon

Dist. Bongaigaon, Assam

Area Organiser, SSB,
Kokrajhar, P.O.Charailhola,
Dist. Kokrajhar Assam

By Advocate Mr G.Baishya, Sr.(0.G3.8.C

- 0.A. 58/2008

Shri Raj Kanta Barman 4
S/0 Late Kishori Mohan Baviman
Posted at A.O. 5.5.B. Rangin

Shri Ghanashymn Basak
Son of Late R.L. Basak
Posted at A.O. SSB, Kokrajhar

By advocate Dr J.L.Sarkar; K.Bhattacharjee

-Versus-

Union of India

represented by the Secretary to the
Government of India

Ministry of Home Affairs, North Block,
New Delhi-110001.

=

......Respondents

e Applicants
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Director General,
Sashastra Scema Bal, Iast Block-v
R Purim, New Daolhi- 110066

Assistant Director (Administiration)
Frontier Ilead Quarter,

Sashastra Scoma Bal, Uday 'ath,
R.G.Baruah Road, Guwahaty

‘Pin 781024.

The Inspector General,
Frontier Head Quariter,

Sashastra Seema Bal, Uday th

R.G.Baruah Road, Guw ahali.
Pin 781024.

Deputy Inspector General,
SSB Sector Headquarters, Tezpur,,

Assam’

Deputy Inspector General,

SSB Sector Headquarters,Bongaigaon,Assam

Pin 783380.

Area Organiser, SSB,
Rangia, Dist. Udalguri, BTAD,
Assam, Pin 784509,

Area Organiser, 558,
Kokrajhar, BTAD,
Assam, Pin 783370.

By Advocate Mr M.U.Ahmed, Addl.C.G.5.C

0.A.60/2008

Shri J.5.Samual

Postod at Office of the Avea Organiser,

Sashastra Seema Bal,
Udalguri, BTAD
Pin 784609.

Sri H.Bimangal Sharma

Posted at office of the Area Organiser
SS1, Diang,

Dist. West Kameng.

Pin 79001.

— .
By Advocate J.1.Sarkar

|

/Vz/i,

...Respondents

......... /\pphmntv
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“Voraua:

Union of Indin
represented by the Secretary to the
Government of India

Ministry of Home Affairs, North Block,

New Delhi-110001.

Director General,
Sashastra Seema Bal, East Block-v
R.K.Puram, New Delhi- 110066

Assistant Director (Administration)-
Frontier Head Quarter,

Sashastra Seeima Bal, East Block-V,
R.K.Puram, New Delhi-110066.

Tho Inspector Goneral,

Frontier Head Quarter, ,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahalti.

Pin 781024.

Deputy Inspector General
3

SSB Sector Headquarters, Tezpur,,
Assam

Area Organiser, SSB,
Udalguri, BTAD
Pin 790001.

Area Organiser, SSB,
West Kameng Bomdila,
Arunachal Pradesh,

Pin 790001.

By Advocate Mr M.U.Ahmed, Addl.(L(.9.C!

O.A. 71/2008

Shri Kalyan Kishore Mulkhati

Deputy Field Officer (Medic)
Posted at. Office of the Area Organiser,
Sashastra Seema Bal, Bongaigaon

‘ Pin 783380,

Sri Keshabendu Shome

Deputy Field Officer (Medic)

Posted at Office of the Arca Organiser.
Sashastra Seema Bal, Dongaigaon

I

...Respondents

... Applicants
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By Advocate Sri J.1.Sarkar & K.Bhattacharjee

;
\

1.

\

©

-Versus-

Union of India

represented by the Secretarv 1o the
Government of India

Ministry of Home Altairs, Norvth Bloek,
New Delhi-110001.

Diroctor Goenoral,
Sashastra Seeina Bal, East Block-V
R.K.Puram, New Delhi-110066

Assistant Director (Administration)
Frontier Head Quarter,

Sashastra Seema Bal, East Block-V,
R.K.Puram, New Delhi-110066.

Assistant Director (Administration)
IFrontier Head Quarter,

Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahata.

Pin 781024.

The Inspector General,

Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.

Pin 781024.

Deputy Inspector Genoral,

Sector Headquariers, Sashastra Seema Bal,

Bongaigaon, Assam — 783380,

Area Organiser, Sashastra Seema Ual,
District Bongaigaon, Assoanm '
Pin 783381).

Area Organiser, Sashasten Deema Bal,
District Kokrajhar, Assam
Pin 783376.

By My M. U Ahmed, AddLC6i 5.0

e/zﬂ,&l«/’ ,,,,,,

.. ...... .Respondents



ORDERORAL)

KHUSHIRAM, MEMBIER(A)

All these cases were heavd separately hut as all of theny

involve common questions of law and similar facts and the rveliels

sought for are also similar. Hence we are, hence disposing ol all these

applications by this common order.

2.

The following cases have bheen filed by the staffl of the 551

cases are as under :

engaged in Veterinary and Para Medical Cadre ete. agninst their
redeploymont/transfer, alleging/apprehending combatisation of their

services. Details of the impugned orders and their prayers in dilferent.

|

Case No. | Names & Reliefs sought in the Impugned order

{ Designation | O.A.

; of the .

| Applicant -

(D.A.IZ of | Jayanta The Applicant. reliel Order dated 5.12.06

2007 Hazarika sought in the O.A to relates to posting of
Sr.Field quash the transfer order | Applicant from AO
Assistant dated05.10.2005(Annexu | Ranidonga to Pup
(Veterinary) |re-6) which is changed Rearing Centre

i

|
|
0.A.135 | Shri Pradip
of 2007 Basak &
Ors.
‘ Sr. Tield
) Assistant

 Council Act.

the nature of duties and
change of cadre from a
Civil post. to a
combatised post without.
the willingness. The
assignment to perform
any duties as per ovder
of new assigmment dated
07.08.2006 is different.
from to the original role
and charter approved by
the Indian Veterinary

8.1 'That the How'ble
Tribunal be pleased to
set aside and quash the
impugned memorandum

No.30/SSB/1FV/2000

Gorakhpur

The order dated
9.4.07 clarvifyving
that with the
change of role of
558 as Border




(\:Ot,(‘lll)ll}) |

M3H0T dated :
09.04.2007 (Annexure 6)
8.2 That the -
Hon'ble Tribunal be
pleased to direct the
respondents nol to
omploy the Applicants
i operational job/duies
of Dog THandler,

Ordor dated

19.02.2008 relates Lo

Craarding Foree
Veterinary doctors
& pava Velerinary
stafl who were
trainad and _
assigned Lhe daty to
Joole after

a'h.t._ml_‘ heare, feading,

Cteaiding,
maintenanee,
handiing and
operational work of
Foree dogs, I'here
has heen no change
to the cadre-or post.
or pay seale but,
only the
responsibility has
been changed.

19.02.2008 rélates to
Lransior of SEAW)
wherein Applicants
hﬂ\’(’! l)(!(‘.ll ‘l'll".‘?ﬁ)l'l'(!(l
from AO Udalgari to
17 B Bhnirablcunda
Ordor datod

transtor of SIAY)
whercin Apphiennts
have been transterred
trom A Kokeaghar (o
16 Bn Rokeajhar

0.2.42/20 | Sri Order dated 19.02.2008
08 S.B.Prasad | be set aside and quashed
& in respect of applicants
Jayanta No.6 & 7 and their
Hazavika, names may bo deloted
AOSSB from tho said order.
0O.ADB6GI2 | Sri Order No.CR 4344-59
008 Harendra bearing letter
| Chandea No 1CHBITIATH-R2,
Barman, dated 19.02.2008 he set,
SICAV) aside and quashed so far
the applicant is
concerned and allow the
applicant Lo continne ns
Civilian stafl e,
SIFA(Vety). .
0.AB8/2 |SriRyj Ovder dated 12.03.2008
008 Kanta be set aside and quashed
Barman & so far the applicant No.
Ghanashya |3 & 8 is concerned and
m Basak their names may be
deleted from the said
» ~ dorder. S
0.A60/2 | Sri Order dated 12.03.2008
008 - J.S.Samual | be set aside and guashed
' & so far the apphicant No.
H.Birmangal | 4 & 9 is concerned and
Sharma thenr names may be

deloted from the said
order.

transfor of SFAM)

Opdor datoed
12.03.2008 relates to

(,);‘«l(:l‘ dated
12.008.2008 relates Lo
transfor of SFAGM)




| 12008

AT | Kalyan
Kishore

Mukhati &

i Shome

Keshabendu.

/5

e

‘ OJ.‘(ICI.‘ ~(.l:|l.,(.:('|‘ 12.03.2008

be set aside and quashed
so far the applicant No.
3 & 5 is concerned and
their names may he
deleted from the said
order.

Order dated o
12.03.2008 relates 1o
transfer of DFOOM)

O.A.120
| of 2007

Smti Yog
Maya Wagle
1 Sr. Field

| edio)

{ Assistant(M |

{ Respondents be ordered

to be directoed to
withdraw the order:
dated 11.04.2007

(Annexure 2)

0A114
of 2007

Shri

| Chandran
Kumar
Sarkar &

| Ors.
Sr.Field

{ Assistant(M
edic)

The Respondents he

ordered/ directed (o

cancel/ withdraw the
impugned order dated
11.04.2007 (Annexure-
2).

The order dated
11.4.07 refers to the
approval of DG, SSB
regarding
redeployment of the

different. personnel of

the organisaion to
Battalion of the
concerned.

| Commmandants for all

purposes.

3.

|

coml)a(,mod personnel and have sou

N . !
relating to their redeployment..

It is alleged that the Applicants have been transferred from non
,coinbntised civilian posts to combatised posts in the l)aizt;ﬁlions withdul;
oblammg their wi"iﬁgness for the samo. Therofore, they have sought
) ,ancellaﬁon of the trans{e] q/r@dep!ovmonl orders made ]mrpmtmllv as

ght setting aside the Imn‘.lm orders

The Respondents have filed writien statement, stating that

X j . ' ~qe . o . . ' . . "
the role of the SSB from Civilian Orgamzation (under the Cabinet

|
l

Secrelﬁxarm!;) has been changed (o that of Border Guarding Foree (317

|

to take care of the Indo- Nepal and Indo- Bhutan Boarder under the

Ministry of Home Affairs of Glovt.. of India. As a Border Guarding loree

combatised personnal of the SSB are being deployed with the Border

and have been sanctioned with “dog squads” to take earve of the sniffer




dogs

.
IR I

form

.

of {the force and para medical personnel Lo provide initial oy dienl

I.lll’l(‘.ﬂ./nl‘ﬂt nidd Lo the porzonnel doploved on Cha bordor and othor

ations wndor their jurisdiction. The velerinney personnel waoere’

éarlier also taking care of the dogs or the activities related o the

training, rearing ofpup}’(.lags at. the training centre and Lo look alter the

" health care, feeding ,training, maintenance. handling operations ol the

'I:f)og

have

! : ’ o
Squad. With the change of role of the forco, the same personnel

been redeployed in the forward formations to do the same job

without their being combatised. It has heen clarified that combatisation

of the [civilians is possible only il they expross willingness for the same.

Similarly for the para medical cadre it has been stated that neither the

- nomenclature of the cadre of the Applicants was changed nor have they

"been

deployed on combatised duties. They have been redeployed to

‘assist the forward formations and as a result of this redeployment if

' ";0 m

- civili
exha

such

have to work under combatised officers that itsel{ is not. sullicient,

f;?\ke these Applicants combatised unless they express willingness

for the same. The Applicants will serve upto GO years of age like all

“other civilians and their redeployment will nol. have any effect on their

an status. 1t has also been stated that Applicants have not
usted remedies available to them within the organization and as

filing of these Original Applications is premature and hanee not,

tenable. The Respondents have also prayed for vacation of the stay

orders granted in some of the O).As.

M P.No.71 of 2008 in O.ANo.J14.0f 2007 has been filed for

vacation/cancellation of the interim ovder dated 09.5.2007.

/7// =




D. In 0.A.120/07 Respondents have issued instruction for nat
deploying l.a(ly SIA on the BOPs though the Applicant will continue to
discharge duties as before. Thevelore, there is no violation of rules and
regulation governing the services of the Applicants

6. Heard e J.1.8mkar, learned counsel appenving tor {1
Applicants of O.A.No.42/08, 58/08. GO/O8 & THOR and Mr M.Chanda,
learned counsel appearing for the Applicants n O.A No”GIOB. The
learned counsel for the Applicants tried to make out a case that. SS1B3
has been declared as an armed force by an Act of Pavlinment in

December 2007, therefore the Tribunal has no jurisdiction as the SSB

stand combatised. However, the learned counsel statod that withoul.

obtaining any willingness from either cadre, they have been loreed to
work in the Border arcas like combatised personnel. Therelore,
direction should be issued to the Rxaspondenlzsvm prepare a scheame with
a view to give proper opportunity to the Applicants to give their

C-m t;
N o yylllmgnes'; or otherwise for combatisation so that they are mot

[ . .
:,1 VIctil ized or deployed: &in combatised operation  withont. their

Mr G.Baishya, learned Sr. Standing Counsel appearing in
0.A56/08 and Mr M.UAhmed, learned AddL. Standing  counsel
appearing for the Respondents in O A Nos.A2/08. HRIOK, GO/OR & THOY
have argued that question ol combatisation of Applicants withoul,

willingness does not._arvise. With the change of vole of the HSH the

expertise of the cadre. of SI'As and para medical personnel have beoen

utilized by the Respondents with a View 10 optimizo the efficiency of the

s



force and to suit. the new task assigned Lo them Tl pisne v T T

these cases have earlier been adjudicated upon by the 'Pribunal n

0O.A.Nos. 116/05, 117/05, 174/05. 269105, 275/05 and 3106 which were

b} H ;

dismissed on 21.03.2007. They have also statod that. SSB Aet. 2007 has

been enacted by the Parliament. but inder subrsection 2 of Seetion it

is stated that the Act. will coma into foree on such date as the Cenfeal

Govermment will notify. Bul. no such notifieation has heen placed hefore

the ‘I'ribunal either by the learnad counseldfor the Applicants o by the

learned Standing counsel appearing for the Respondents. Therelore,
) 4. . v . .

combs]atlsatlon of the force has et to be implemented. Hinee the
! .

Applicants have not exhansted the avennos available for redressal of
5

their:grievances within the department. hefore filing of these OVAs, the -

same are premature and should be dismissed.

8. Onco tho question of combatisation goos, then there

remains a point relating to the posting of the Applicants at different

s, . . . .
‘\’/;\centres, which amounts to transfer. Normally translers cannot be

Jchallenged before the Pribunal as was held by Apex Court,
S.C.Saxena vs. U.O1 & Ors. (reported in (2006) 9 SCC 586 -para-6),

that “a Government servant cannot. disobey a transler ovder_by not

“

reporting at the place of posting and _then go Lo court. to ventilnte his

gricvancos”_aud that. it is_his duly to fiest report. for work where he is

transferred and make a reprasentation as to what. mav_be his personal

\

problems and that the “tendency of not reporting at. the place of posting

and_indulging n litigation_needs to be_curbed™ tn another  deciston,

(State of U.P. & another vs. Siyaram and another, reported in (2001) 7



e oo

-

&

/9

Jir - S

SCC 406) the Supreme Court held-that “transfor is not. only_an_incident,

of sorvico, but_a_condition of serviee as well and is necessary in pubihic

[y

mterest_and efficiency in public administration  No st wervant or

'
i

employee of a public_undertaking has any legal right 1o be posted

i
i

forever at any one particular place or place of his choice”

8. The facts naveated in  the writien statement,  the
apprehension of the Applicants regavding their combatisation is -

unfounded. Combatisation without express willingness is not possible

and| has been emphatically denied hy the Respondents. The

redeployment. of Applicants services cannot. be faulted with as it 15
policy and admin istra tivé d (—.s(:i.s;i,on.

9. In the light of the foregoing d‘ism.ts;sionsf.l"u;‘ssn Original
Applications being.(.l(}voi(l of merit are hereby d iémiséed. All stay/status

quo orders passed in these cases also stand vaeated. There will ba no

g ) N ¢
-ute of Application : 23.’?‘@&69 m‘q}

. ate op which copy is ready :

..................

ate-0p which copy is delivered & ... ......
sertifieo to be true copy

ALK
Section Officer (Judl 2;5\'?}\\-\% '
C. A. T. Guvahati Bencb
‘Guwabati-5.
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. BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH AT GUWAHATI

Orisinal Application No. ...} 2=0.. of 2007
Smti Jogma Wagle.

....Applicant

---Versus—

Union of India & Others
....Respondents

SYNOPSYS

The sole question arises in this application is as to whether the post of civil

servant of the Government of India employed under thé CCS Rules can be re-

allocated to the combatise post under the administrative and jurisdictional control

of the Commandant of the Béttalion.




11.4.2007:

LIST OF DATES

Applicant is serving as the Senior Field Assistant (Medic) who was
initially appointed under the CCS Rules as civilian staff of the Union

Government.

Vide Order No. 30/SSB/AS/2006 (2)-3697-3704 dated 11-4-2007
issued by the Deputy Inspector General ‘(Pers.), Office of the
Director General, SSB, Ministry of Home Affairs, Govt. of India, the
post of Senior Field Assistant (Medic) alongwith incumbent from
Area / Circle Offices I.N.B. / |.B.B. has been re-allocated to the
battalions as per appendix A for further deployment with nearby
BOPs of battalions on I.N.B. / 1.B.B. in public interest. Vide the said
order, all the Senior Filed Assistants (Medic) will be placed under
the Administrative and Operational control of the concerned
Commandants of batfaiidns for all purposes. Said order is being
imblemented from j5“‘ of May, 2007 under intimation to all

concerned
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ISTRICT : WEST KAMENG

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH GUWAHATI

ORIGINAL APPLICATION No. 2D /2007

 Act, 1985)
( For use of Tribunal’s Office )

Sighature X

" Date

ORIGINAL APPLICATIONNo. /2007 -

) - PARTICULARS OF THE APPLICANT

Smti. Yog Maya Wagle
W/o Sri Rajesh Basumatary -
- Posted at A.O. Office, SSB, Dlrang
. District West Kameng, Arunachal Pradesh

1. Union of Indla S

' represented by the Mlmstfy of Home Affairs
through Secretary to the Government af India,
New Delhi. = ,

2. The Director General
. Sashastra Seenabal, East BIock-V
- R.K Puram, New: Delhi — 110 066 -

3. The Inspector Ge nera! o
Frontier Heads Quarter SSB
. Uday Path, R.G,, Baruah Road
- Guwahati, Assam

cant
vo ald

e
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Feld 43’

( An application under Section 19 of the Administrative Tribunal
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4. Beputy Inspector General ™
4 Sector Heads Quarters -
I - 88B, Tezpur, Assam.

5.  Area Organiser " .

N SSB Bomdila / Dirang
District West Kameng,
. Arunachal Prade*sh

| () PARTICULARS OF THE ORDER AGAINST WH!QH THIS
PLICATION 1S MADE :

APPLICATION 1S MADE
Order No. 30/&»B/AS 2006(2)—3697 -3704 dated 11-04-2007

_ ‘ _ issued by the Deputy inspector General (Pers.), Ministry of

1 ' " Home Affairs, office of the Director General, SSB, New Delhi,
- 110 066, conveying :appro#ai‘,,of _the re-allocation of the
| incumbent of the posts of Senior Filed Assistant (Medic)
| ~ alongwith incumbent from Area / Circle Offices in INB/IBB to
| theBattalions. | -

V) JURISDICTION OF THE TRIBU AL

et

The applicant declares that the instant appeal has been filed
within the subject _matte'r‘, of jurisdiction “of this. Hon'ble ..

Tribunal.

V)  LIMITATION

. o

b That the applicant declares that the present application is
T being filed within the limitation prescribed under Section 21 :
of the Administrative Tribunal Act, 1985. ' |

(V) FACTSOF THE GASE:

! 1. That the applicant is a cittzen of India by birth and residing at ~
her present place of posting at-Dirang in Arunachal Pradesh. Being'
| an Indian citizen, the apphcant is entitled to all the rights and privileges
vf guaranteed to a_citizen. under the Constltutlon of india and the faw'in =

pag magn Ly




‘ force of the country. The applicant presently holding and serving in
-~ civil post within the meaning of Article 311 of the Constitution of India.

2. That the applicant states that she was appointed as Senior
Filed Assistant (Medic) on different dates under the usual terms and -
conditions applicable to any civilian central govt. employee in various
departments. All the rules applicable to other civil seNice holder of
central govt. same will be applicable to the applicant also including the

“ she is liable to be transferred to any part of India”.

A copy of an order of appointment letter to the
applicant is annexed herewith and marked as
-~ Annexure-|.

3. That applicant states that the Special Service Bureau, the
office in which the applicant has been serving, was set up in early
1963 in the wake of Indo-China conflict of 1962 to build people’s moral
and inculcate a spirit of resistance in border population in the then
NEFS, North Assam, North Bengal, Hills of Uttar Pradesh and Jémmu '
and Kasmir (Ladak). Subsequently the area of SSB was extended to '
~ other border areas in Manipur, Tripura, Jammu, Meghalaya, Sikkim,
Rajasthan, Gujarat, Mizoram, South Bengal and Nagaland. The main
role of the organization was -to promote national integration and
' security consciousness amongst border population, win over the
hearts and minds of the people through participative developmental -
programmes in remote inaccessible border areas, help and rescue
and relief operations during natural - calamities, counter enemy
propaganda through multi-dimensional publicity campaigns and bring °
the population in the national mainstream. The Battalion Force of the
Special Service Bureau has been known as Sashastra Seema Bal
(SSB). |

4. That the applicant states that she was appointed in civilian
wing of the SSB. She works under the Area Organiser / Sub-Area
Organiser / Circular Organiser. The civilian wing of SSB ( Area staff)

FaASY e



has been deployed on LN.B for collection of intelligence and to
" undertake counter subversion role and responsibilities by carrying out
pacificatory, civic action, psychological welfare, counter propaganda,
welfare, development and motivational programmes in their area of

. operation.

5. That the applicant'states that the duties allocated to applicant

| includes mainly to provide medicines to the people of local areas for

. common ailments to a minimum of 300 patients per month. Each

' Senior Filed Assistant (Medic) has a demarcated area of operation for

providing such services. In complicated cases the applicant was

" entrusted the duties to refer the cases to the nearest civil hospital or to

arange altemative treatment facilities. The applicant has to take

' active part in immunization programmes as and when camps are
organized by SSB or the State Agencies. She also perform the job of

" counseling and creating awareness.for small family norms and family

| planning operations. It is also the responsibility of the applicant to

" motivate public by giving a knowledge of different family planning
matters and its benefits for small family norms.

It is pertinent to mention herein that during all relevant times
" of their services with the SSB, she was treated as civilian staff and she
was governed by the CCS Rules as applicable to all the civil servants
* working under the central government.

b. That the applicant states that wvide Order No.
J0/SSBIAS/2006 (2)-3697-3704 dated 11-4-2007 issued by the
Deputy Inspector General (Pers.), Office of the Director General, S5B,
Ministry of Home Affairs, Govt. of India, the post of Senior Field
Assistant (Medic) alongwith incumbent from Area / Circle Offices |.N.B.
/ LB.B. has been re-allocated to the battalions as per appendix A for
further deployment with nearby BOPs of battalions on LN.B. / L.LB.B. in
public interest. Vide the said order, all the Senior Filed Assistants
(Medic) will be placed under the Administrative and Operational
control of the concermned Commandants of battalions for all purposes.

WP
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Said order is being implemented from 150 of May, 2007 under

intimation to all concerned.

~ Acopy of the order dated 11-4-2007 is enclosed
herewith and marked as Annexure-il

i That the applicant submits that the said re-allocation of
Senior Filed Assistant (Medic) to the battalions and putting her under |
the Administrative and Operational control of the concemed
Commandants of battalions for all purposes is amounts to virtual and
complete change of their nature of duties from civilian to combatised
forces. It is also stated that no opportunity was given to the applicant
about her willingness as to the change of her duties which is
completely opposite in nature, i.e. from the civil nature to the
combatised nature.  Therefore the  said re-allocation order i.e.
11-4-2007 is against the Principles of Natural Justice. In the original
offer of her appointment there is no whisper to the effect that in future
the nature of their duties will be changed from civilian to combatised.

8. That the applicant submits that at present she has fixed
hours of duties with weekly offs on Saturdays and Sundays. Though
she has field duties she has a seat for work in her office. She can stay
with her family members. Considering all these she has accepted the
job. Now, such a drastic change in nature of duties without
ascertaining her willingness or otherwise is a complete denial of
Natural Justice and hence bad in law.

9. That the applicant submits that the staffing pattern of BOP is
in accordance with the intemationally prescribed norms and regulated
by the Ministry of Home Affairs. As per the knowledge of the applicant
gbes, the staff component of a BOP does not include any civilian staff.
The applicant also submits that in case of emergency the personnel
belonging to BOP can be entrusted with the duties of civil in nature.

e



10. That the applicant submits that the combatised staff

already available with the BOP she has sufficient staff available with

similar training as that of Senior Filed Assistants (Medic).. Therefore,
with the re-allocation of the Senior Field Assistant (Medic) there will be
duplication of staff. Moreover, a void in the medical services will be

created in the present area of operation of the Senior Field Assistant

(Medic) which is against the public interest. Ancther difficulty will anse

due to the fact that there was no promotion of the Senior Field |

Assistant (Medic) for a number of years, whereas those serving in

battalions has eamed a number of promotions during the said period. -

This will lead to an anomalous position in the sense that a person
serving in battalion who was junior in rank to a Senior Filed Assistant
(Medic) earfier by virtue of his more than one promaotion may become
immediate superior to the Senior Fled Assistant (Medic) creating
serious heart-buming of the applicant which in tum adversely affect

the congenial working atmosphere in the BOP.

1. That the applicant states that the Director General,

SSB, who had issued the order of re-allocation of post of Senior Field

Assistant (Medic) alongwith incumbent does not enjoy the statutory
powers of creation of the said post. Therefore, such re-allocation of

the post has been done without having the statutory power. And as

such this action is being done without having the power is bad in law
and hence liable to be quashed.

12. That the applicant states that the Memorandum dated
19-3-1993 issued by the Assistant Director ( EA) SSB stating interalia
regarding the service condition of the civilian staff serving with the
central govemment. In the said Memorandum it is clearly stated that
the Senior Field Assistant (Merdic) will be. guided by the CCS Rules
whereas the Order dated ‘11—4—200? issued by the Additional Director

General would go to show that the applicant whose post was re-

allocated will be placed under the administration and operational
control of the Commandant of the battalion for all purpeses. It is

P e



pertinent to mention herein that the Commandant of the battalion are
governed by the CRPF Act, 1949 and CRPF Rules, 1955.

A copy of the Memorandum dated 19-3-1993 is
annexed herewith and marked as Annexure-lil

13. That the applicant submits that if the posts are re-
allocated with the battalion then for all purposes the applicant shali be
under the administrative control of the Commandant of battalion and
will become a part of the battalions which is the combative one and as
such the re-allocation is bad in law and liable to be set aside and

quashed.

14. That the applicant submits that re-allocation of the post
with its incumbents to a battalion would change the nature of duties as
the civilian staff has to go for parade and will not be allowed to stay
outside the Company Headquarter as per the memorandum dated
6-6-2002. The apphcant further submits that being 2 lady, she has a
duty towards her famlly and she cannot be compelled to stay in

battahon camps which is only for the combatise trained persons with a

strict routine based on mtematlonally prescribed noms. All the

- —_———

mlhtary and the para—mnhtary forces in India requires requites mostly
the male persons considering the nature of duties as they requires and
a very few percentage of women after giving them proper training in
this regard and then only they are recruited to the Forces. Being a
civil servant of the Govemment, applicant is not acquainted with the
nature of the duties and strict routine of the combatise force and
therefore the said order of re-allocation of post dated 11-4-2007 is
amounts to be forced labour and gender discrimination and as such it

is liable to be set aside and quashed.

A copy of the memorandum dated 6-6-2002 is

annexed herewith and marked as Annexure-lV

Vilaralr

\.\W)
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15. That the applitant states that she could not file

representattoh or appeal before the concemed authorities and it is
hereby prayed that considering the urgent nature of the order this
Hon’ble Tribunal may be pleased to admit this apphc:atlon and grant .

(Vil}  GROUNDS

()

@

(4)

5

(6)

~ appropriate relief as sought for by the applicant.

For that there is no whisper in the offer of
appmntment to the post of Senior field Assistant
(Medic) that she will be required to work in BOP
For that the strength of staff of BOP which has
to be as per International norms / standard does
not mcfude any post of civilian.

For that a civilian employee cannot be converted
to a combatised. staff without assigning his -
willingness or otherwise.

For that the Director General, S5B, who does

nat enjoy the statutofy power of creation of the

post of Senior Filed Assistant (Medic) cannot re-

allocate them alongwith the post to ancther

office which virti:aily means creation of post in
the office to which such post arte re-allocated.
For that the original appointment order does not
indicate about the shifting of legal proposition of
service rule during the period of service.

For that the civiian employee who are

governed by the CCS Rules cannot be
converted to the combatise one who will be
governed by the CRPF Rules.

For that if re-allocation is affected, there will be
complete change in nature of duties as
combatise staff has to go for parade and not

et
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allowed to leave their camps whereas those are
not applicable in case of civilian employees.

(8) For that the re-allocation order amounts to
gender discrirhination and forced labour in
combatise force.

(9) For that the decision, which taken by the
authority in re-allocating the posts to the
battalion has the civil consequence and effects
the rights of the concerned persons in as much
as it is a clear violation of the rights of natural

justice.

(V1) DETAILS OF THE REMEDIES EXHAUSTED

That the applicant declares that she has availed off all the

remedies available to her under the relevant service rules etc., and
considering the urgent nature of the effect of the re-allocation order, the

| applicant is compelled to approach this Hon'ble Tribunal very urgently.

{1X) | MATTER PREVIOQUSLY FILED OR PENDING WITH ANY

OTHER COURT

The applicant declares that she has not filed any writ petition

or any other petition in any other Court of Law.

I RELIEF SOUGHT FOR

in view of the facts of the case narrated above in paragraph -

Vi above, the applicants pray for the following reliefs.

fi.

The Respondents be ordered / directed to cancei /
withdraw the impugned order dated 11-4-2007

immediately.

* Cost of this application, and

Any other order / orders, direction / directions which
the Hon'ble Tribunal considers fit and proper in this

case. -

o maga i3e
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INTERIM RELIEF IF ANY SOUGHT FOR

Pending disposal of the application, respondents be

| restrained from giving effect to the impugned order and be further
directed not to release the applicant from the originai post presently

holding by her.

| (X

W

| (X

ii.

it

PARTICULARS OF THE POSTAL ORDER

PO No. 346 65327 Dated 7,05.07 ForRs. 50
Envelopes with acknowledgement card

- Vakalatnama _' _

Material papers.

LIST OF ENCLOSURES

Original appaintment order of the applicant
Impugned order d'ated 11-4-2007.
‘Memorandum dated 19-3-1993.
Memorandum dated 6-6-2002

i e
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VERIFICATION

|, Smii. Yog Maya Wagle, aged about 37 years, Wio Sri

| Rajesh Basumatary, posted at A Q. Office, S5B, Bomdila, District West -
| Kameng, Arunachal Pradesh, do hereby verify that the statements made
| in this application are true to my knowledge and | have not suppressed

any matenal facts.

. Guwahati. -

And | sign this verification on this 10" day of May, 2007 at

oragn S
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Thw('anuty Ingpector  General, Training.
Galanibari  ils pleased to appaint Miss Yogmaya Wagla .
Bhri FRudra L}J WqJTU Villege ~  MNapam, .0. Napam (Fin -
Po9. Fanchod]] e Digty  Sondt o Besam) for  Lhe fon Mk
(Medic) in Lna a+f1uw af the Deputy Inwpuutuw bunaral,
Cantrea, A Falonibard with effect fram 17.10.94 (ERD

Scale [ Re. (9795051 150~%0~1 660 par o month with usual dl1QWdH(.m
45 admissible undar rules and orders in force fram time o fime,

The (Post is temporary. @ Her permanent appointment to the
post  if and when it is made, permanent will dapaend  oan various
factors governing permanent appointment to such post in force at
thee time znd lwill mot condfar on Rer fitls ko purmﬂnmmay Frowmm b

date Lhe powi:le made permanent. o )

- Y
R

Thig  appointment is mure]y thpordrw but i likely  teo
Ceantimue imd&{initaly, The a pointnwnf can bhea Lermin&*wd S e
month’'s  notice on either sidmathhout assigning any reason. The

: : . . : #
appointing agytharity, howswvar ) resarves Lhe right of o tereinating -
the service]of the dﬂﬂUQHLFPr+thh with on or before expiry of
the stipulated pariod of nuince by making paymant Lo her o aum
equivalent to the Fay % Allowanrev for the peerd of . notiaeﬁ”mr.
the une%pirpd portian Lhereof.

Thelbppointee shall be on probation for a period of Lwo
yaars whichiwill be eutendead arc-curtalled at e disoration . of
the compatent authority but such extension o et el lment . ehkall
nob excead ofe yoae,

Eheli has  been medically  @xomined by Medical % Health
OF 4§ e, toamen) Kamaklata Civil Hospital, Bonitpar CAmmamd and
foung Fit,

. Contd. Fage 2/-
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Yogmaya Wagle
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the course j
ey e

lialyla

arnywhere:

to  undergo the
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Salonibari

Accounts, Cabinet Sectt., East Block
110844,

Trvedd e

Lr Cwnnrad

HHE

. = IX,,

T2 The QdSl"taﬂf Director (E&), 0/0 the Dxrectmrv EBB East
Blozk - Wi R K Furam, Mew Dalhi - 110044 with reference e o
Mamo  No.&/58B708-4/95 (4) pt./3188-97 dated 19.9.96 alongwith the o~
pawticulmri;uf Lhae appaintes for dnclusion in g Sandority List,

. The | Chief Medical Officer, Unit Hm%pital; ¥C Sbh‘ﬁaibﬁ{bmﬁi"
4. T | Accounte Beanch, TO ALY,

5. The |OM Brench, TC SLE.

4. The:Trg Branch, TC SLLB.

7. Insp. Admn. TC SLE.

g, S.FRyC.
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< 4 - g mn e
AT i T
- . — . . A’\/\/\/\‘% ; 23
\—:'\) : Gowt. of India o —
)_i Ministry of Home Affairs ' o -

WMIE}  Ofo the Direetor General, SSB
Block - V(Eus1), RK. Puram
New Dethi - 110 066.

' [ Ve C
40 JOISETUASR006(2)- > GIF - “;T_O .{

-

Date, ” 104707

SURJFCT ¢ . DEPLOYMENT OF SFA(M)TO BOPs.

: ' ' | i
i Dircctor (anunl 550 _hns uppr(wcd the re-nllocntion of pouts_of Senior !
Field Assistant (Medie) alongwith incumbent from Arca / Clrele offices In INDY /DB

the Bdwalions us per Appendix=™A™ for - f further dcploymmt with _nearby -BOPs of‘

Battalions on INID /7 1313 in public interest, All tie STFA As(Mcdic) will be placed under the

Ailm'mstralwc & Operational controi of thc donocrnod Commandants of Buuahons for & g oy
purpose. :

e gl B
Y

2. - Order be implemented by 15Lh May 2007 under mUmmmn to all
lay sM/ A

conceaned, T

(S.K. Gn\m\m)'., :
Dy, Inspector General (Pers)

HE]
'

] The Controller of Accounts, PAO, SSB (MIIA) R.K. Puram, New D(.Hu‘ T ” - .
P ‘The Inspector Generad (O&1Y (Adinn), Foree Hqr 3513 New Delht ” .
My 30 The Director (Medical), I HQ, S813, New Dethi, . o
: ‘\)./ The 1sG, SSB, FTR Hars. Lucknow / Patna /,axwuhuu _&m'th the rc‘qucst that
orders of rc-atlocation may also be issucd intimating all concerned even in case

there is any change of name of circle / location/ incumbent of unjt concerned. -
Ordec l"ilc. .

[N

- e et e e bt wam e me  pem e wwe  amm wew e

TiTITLTol il I.x,,pr,xoxz CETERAL FRONTIER Hr..ADQUAR’I‘LR. ? SH, EWJWAﬁATx'"

v eme dvs B v dmm ans P bml M Gl et GelE Ped BWE e Bas Bt S S

- Liost. uo.z/hanr/m. KLLG/2004/ (S187 "
Ol T ::..

Cemm eme et G g v Gwm bem ey

DATED ., 18-04-200"7
2664~ -

1. SHQ,TEZPUR/EONGAICAOU, !
./I\PD/\ ORGAMNISER,DIRANG/UDALGURI/RANGIA/ IFor ‘ipformation
BONGAIGAQOH/KOKRATHAR/F ALAKATA %f‘:gﬁpi’ig\gz -
3., COMMAMOANT,3Yst B/ 30th BN /10th BN/ .

34th BN/ 17th BN/ 33rd BN , I

AR \\’

AREA ORGAMISER - { ADMI1)
TTR HOR, 558, GUUAMNTT ;

)
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‘ o ’ ANNEXURE=3
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by of ssk Directorate Memo No.30/35B/A-2/92(21)962 dt.19.3.93 e \

i
f! fee
4
H

. p____;_,¢dg»
Yemoranduan

Sub :- Service cohd

{£iona of Civilion staff aerving with Group Centres
of 383. ' ’

-

Pleasz refeir to your Memo No.32/Al/Estt/JIDP/sgB/89/1534
datad 17.2.93 forwarding application of ghri D.R. Sharma,NDaputy
Pleld OfLiicer(Med) of srigenganagar for 0O dayd arned lLeave,1d days Smww
Casual Leave & Ration Money etc to the Area staff.
2. The representation of ghri D.K.Sharma nes been exnmmined in detall
and put up to thL'DLrector,ssB.whovhas observed that the post of
Assistant Enginnbr;Seniér Mcdical Officer,Assistant Publicity officer,
Laboratory Techdician,Pharmnpyst,Deputy Field~Q£$icer(Med)/Assistant
Field'OrficerSMad)/SangpnhFlnldmAssiatnnt(Méa),Film pro jector Operator
etc., nre Civillon pouats and 7T would Be ditiiculy to provide all thege
civiliaon S¥ArrI with Tacilitlez of retion money,rent frec anccomnodation,
uniform, 60 days karned lLeave,15 days Casual Leave etc, as provided to

- crer ‘Fules.The

the Group Centre perzonnel which is governed urd ey
Officers/ztaff|are entitled to poy and allowances a8 admissible to
posted in these Areas.

:
i
i
3

the CLleion'Central Government employees

3. In view of kne above the representation of shri D.R.Sharma, o
Deputy ¥leld Offtcsr(Mad) cannot be ncceded to. He may de lnformed
suitably. :

f‘}d"
( B.D.ADHIKARY)
Agsistant Director(EA)
?_’___‘__,__‘_‘4‘-’4‘

v e et mwm as vme @ s e s wm W e ame v e

- e wm s e w o= - -— s @

0ffica of the Commandant Group Centre $3B Jalsnlmar (Rajd)

Endst.N0§2/Est;/235/GCJ/93/$§QQB709 dated the 1% th April 1993

Copy of ubove Mamc is forwarded £or informotion and nmcmuﬂmry

action. All Aréa silde staff may plense bae informed with the contents
of the Memorandum, , .

-
] ave

15/6/9%
Dy .Commandant
- Srcup Centre
To o ‘ 850 Jalsnlmer
Medlical Officer

Jnit M.I1.Rood :

G.C.88R Jalaglmer

hrea stff jof M.I1.Mcom %o Pplensz2 noto.

d"./l‘ _
DI"‘ t‘ItY: a‘T‘It}?J\

%)ﬁo .
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Govemnment of Indd; ‘
) P . Ministzy of lome Nfoilrs ' ,
L : ! " Offict of the Crmm andant '
' | .“Mnae NOn,, 358, TNBD, DIG :
PostMaticar-, DiakttDa r{reline

Dot Ahes Gl 0y o000

ol Ho MED-MISC/ Mhoe Bn,/2007/ 4320 3

| SlL para Mod/Vety /Homoeo steff vill styy ir} the
BOPg/Coy. Hora, ond rescat they w411 not Styy out side the
‘ BOPs/Col JHrrs comins ae the-casc may bee: T

'

Compild nee Y odneerned Agatt. Commandents/ -I/C*G‘h‘:?s'-' ‘
na P oo andern wndor the cemmond ~f concernerd AMg 15 ¢4 I he
2ot }.:‘.‘l,

‘;.ll BoD u/Cch/.}l.,,ru t';o m.::tntu,in.-’ati;cndchc'vc,,;__, rc*.gi.s%t."
Rf rove meddcal staff where dally morning and_evenin att.ndance
™ e taken and signamita cndorsod by 2OF commanders/Cov,

commanders as the cagse may be. .-

- e Tegisters are o be maintained properly and.. el
vmenever any MO 2310, QMO , VS Cril(vet:r) visitgy the BOPS/CO};';I '
is t» bie rmdorsed by thn visiting officers, _ - b

. Parada statement of tha BOPn/Covs yill include o
mealcall 8e,ffn Lstatement zlse_and vill be reflecthed in the
FPT0 MPT Bofng svbmd Ltmd to Adhod Bhy-

Ranidanga. The main o ¥
Loentmsted Yy out ' '

carlicr memorendum an well, as verbal
instruction fr~qy tim Lo _time by the Conmandant as vwell ag the
undecsticned, brsides the briefing done on 3/6/2002 at Adhpocs ’
°n. Danidanga by SHO, Qi0(SG),s/0 a5 well as Commandant, 2Ahooe |

Bn, _P&.niid;,nga Qr- 2 be followed, in ddition to vour Mediqg:n
#OLX a3signed by Ministry of Home Affai ' )

.

ra",/_

I This issucd with the approval of the CoHmandant,
«hoc Bn, Ranidanga, :

e

~

MG A o (]
i | AHOC BN SSB. INDBD. DIG |
To, BNIDNIGH - '
/T Gy, | o

e cadbt. Canmend, nt o,/
JU','C',"[)‘,‘L‘:" [ ‘b'.“"(-:_c“/o
NAac-Bn, .- rieelinea

i

Crv tolie Wviee
e Ghe Criief Medic. L Offimer

rihoc +4n, D Zjerling .
' T« e Siaior Medical Officer for fnformation Tloasd,
\%&k Jdhn~e Bng D.rje1ling

..'}]';“ j/ -

' ’ M Aniie Sargeen,3ye ) A
Slherr Bng DAY iR,
4 . "(“}hf Yooaie, ) {0y ~my .

\
Sdhbe 'BaL D i - tng SO/ DI PN T
- BH«85B0 LN, DI G
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o
GUWAHATI BENCH AT GUWAHAT! N
7 4
IN THE MATTER OF A 3 <
®) & ¢
OA NO. 120 of 2007 <] & ;
g
d | Smt Yog Maya Wagle & others z
..... Applicants
- ey - VERSUS -
F SN ,
\ A Linion of Indian and others
L Respondents

(, ) = -AND-
J y !E U‘ wahaﬁ Benc'n
%—‘.————»‘W““ * IN.THE MATTER OF

' Written Statement submitted by the Respondent

Nos. | & ¢~

WRITTEN STATEMENT

The humble answering respondents submitted their

written statement as follows:

M '(a) That | am G.N. Deka S/O Late Bella Ram Deka and at present
serving as Deputy Inspector General, Frontier Headquarter, SSB, Zoo Road,
Uday Path, Guwahati-24 and respondent No. _l;_ in the above case. | have
gone through a copy of the application served on me and have understood the

.

contents thereof. Save and except whatever is specifically admitted in this

(o

Dy. Inspector General
Ftr. HQ. SSB, (MHA)
. Guwahati.

Q ()"?
)
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L‘Wr&iitten Statements, the contentions and statements made in the application may
"bev,fdeemed to have been denied. | am competent and authorized to file the

Statement on behalf of all the respondents.

(b) The application is filed unjust and unsustainable both on facts and
in I;aw.
(c) That the application is also hit by the principles of waiver estoppels

' and acquiescence and liable to be dismissed.
i ! -

! (d) That any action taken by the réspondents was not stigmatic and
. some were for the sake of public interest and it cannot be said that the decision
;taken by the Respondents, against the applicant had suffered from vice of

, illegality.

Central Administrative Tribunal

‘ji

o= MAY g
v IEF HISTORY OF THE CASE
- ﬂ A
Guwanati Beach ot Hiktory/description of the case is appended below, which

|

rhay be treated as an integral part of this Reply.
1
Initially, SSB was raised in the year 1963, pursuant to the

: p,hilosophy that security of the borders was .not the responsibility of the armed
forces alone and that it also requires a well-motivated and trained border
Qopulation. The organisation was initially functioning in the regions of the then

NE Frontiers, North Assam, North Bengal, Hills of the then UP, HP, parts of
.

1

(e

- Dy Inspector General
Ftr. HQ. SSB, (MHA)
i Guwabhati.



Dy. Inspector General
Ftr, HQ. 883, (MHA)

Punjab, Ladakh area of J & K and subsequently its activities were extended to
other border areas in Manipur, Tripura, Meghalaya, Sikkim, Rajasthan, Gujarat,
Mizoram, South Bengal, Nagaland and some areas of J & K. The role of SSBin
its earlier set up was to inculcate a sense of security, consci_ousness among the
people of border areas generating mass support in the border Areas through NIP
programmes and welfare activities, organizing and preparing border population to
resist enemy and perform ‘Stay Behind’ role during invasion/occupation and
countering enemy propaganda through Psychological war operations and

awareness campaigns.

The SSB consists of two wings viz. Area Wing (Non Uniformed)
who are governed by the Central Civil Services (Classification, Control and
Appeal) Rules, 1965, and Battalion Wing,( Uniformed ) whose personnel up to
rank of Inspector are governed under Central Reserve Police Forces Act, 1949
and the Central Reserve Police Force Rules, 1955 whereas officers of the rank of
Assistant Commandant and above for disciplinary matters are covered by the

CCS (CCA) Rules, 1965.

On 15" January 2001. the Administrative Control of SSB was
transferred to the Ministry of Home Affairs, in pursuance of the recommendations
of the Group of Ministers (GoM) on reforming the National Security System. The
Group of Ministers (GoM) recommended the principle of one border, one Force
for befter accountability and for comprehensive border management including

management of Indo-Nepal and Indo-Bhutan Borders. Accordingly, the Ministry

ey 3

! 21 resyoy
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p
¥ of Home Affairs entrusted to the SSB the role of guarding Indo Nepal Border

w.e.f June 2001 and Indo-Bhutan Border w.e.f. March 2004.

After transfer of SSB to MHA, both the uniformed and non-

uniformed wings of the Force are éxisting and functioning, however as per the

*  policy decision of the Ministry of Home Affairs, the Area Wing (non-uniformed)
component of the SSB shall be phased out systematically on account of
promotion or retirement etc. and vacancies arising thereof shall be filled up by

the corresponding combatised personnel on the base posts. For the purpose of
governance of the non-uniformed civilian component the same shall continue to

bé dealt with under the relevant Central Government Rules till they are phased
out. However, due to this decision, there will be no adverse impact on

promotions/pay/privileges of the non-uniformed component.

After the administrative control of the Force was transferred to MHA
the Old Areas of Operations were closed and new offices were opened along the
Indo-Nepal and Indo-Bhutan borders. The role of the Force was transformed

from the ‘Stay Beh.ind’ role to that of a - Border Guarding Force’. With the change

in role of the organisation BOPs were created all along the borders, which are
Dibihhitvati ot St e LR

-

still in the process of establishment and various other changes are effected in the
Force. A dog squad was also sanctioned in each Battalion for operational and
security effectiveness. Both the combatised as well as the civilian personnel are

actively involved in the border guarding duties.
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Further, the Group of Ministers on National Security had
recommended for keeping a provision for posting of one Medical Assistant in
. eachi BOP and one Medical Officer in each Coy in inaccessible areas and
abcofrdingly as per the directive of Ministry. of HomelAffairs (MHA) Director
G;en_éral, SSB in his capacity as the Head of the Force on the recommendation of
the éoM in the overall welfare of the Force personnel reallocated the present
appligcants to the BOP for providing immediate and necessary medical aid to the

force pérsonnel deployed on the border.

Itis pertinent to mention here that SSB has a professionally trained
m'edig;al cadre, which is headed by the officer of the rank of Inspector General
(Medfical). The present applicants are also trained in providing medical aid. It is
clérified herewith that neither applicant’s cadre has been changed nor they have
been converted to the combatised set up. They have only been posted to the
an/BOPs to perform their duties in the respective Bns/BOPs where they have
beeri posted. They will be drawing the same pay which they were drawing earlier.
The ;$FA (M) is one of the lowest medical functionary in SSB. They belong to the
Céivili:an Cadre and will also be promoted to the next higher civilian posts as per
the hi_ierarchy available in the cadre. Though ther_e is a proposal to combatise the
civili;';m cadres in the phased manner but the same is still under process of
implémentation. This combatisation will be effected only with regard to willing
iridiyiduals as per their option.

B o
Dy. Itispgtctor General
Ftr. HQ, S8B, (MHA)
Guwabhati.




Hence, this is not case where the applicants have been

combatised.

In SSB both the combatised as well as the non-combatised
officers/officials are working under respective combatised or non-combatised
officers but this does not mean that if a non-combatised official/officers is working

under a combatised officer he becomes a combatised individual.

Hence, the allegation of the applicants that the policy decision of
the respondents is unreasonable and unfair and is totally misconceived and
devdid of merit as for providing medical aid to the force personnel deployed on
the BOPs who are actively associated in protecting the borders of the country
immediate medical facilities have to be provided to the force personnel. It is

essehtial for the SFAs(M) who are fully trained Para medical cadre to prdvide

medijcal aid in the BOPs in national interest for overall welfare of the Force

— - R D e—— i

-
personnel and for operational requirements.

.

w \ :‘ ‘.1 ) , }.' ,\_» ;‘ - ’q' }.{- l . "

: e E | |

! | »

f SREY (008 { ' (n\,v‘y‘a

o O Dy. Inspector General
S e Ftr. HQ. 588, (MHA)
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PARAWISE COMMENTS: -

2. That with regard to the statements made in paragraph IlI, IV, V, Vi
(1) (2) (3), VI (6), VI (15), VIIl and IX of the application, the answering
respondents do not admit anything contrary to the records of the case and the

applicants are put to the strictest proof thereof.

However the necessary instructions (as regards to Para lil) for lady
S:FAjs (M) on retention and adjustment in Battalion Hospital/MlI Rooms have been

issued and they will not be deployed in BOPs.

3. - That with regard to the statement made in paragraph VI(4) of the

’ application, the answering respondents partially admitted, the matter of records

only. The respondents would like to clarify that the role of SSB has been
changed frbm stay behind role to Border Guarding Force and a Lead Intelligence
Agency on Indo-Nepal and Indo-Bhutan border on shifting its administrative

contrbl from Cabinet Secretariat to MHA.

4, ~ That with regard to the statement made in paragraphs VI(5) of the
application, the answering respondents beg to submit that the SFAs(M) are
responsible to render First Aid and elementary medical treatmeht and its related
duties in their Area of Operation. After deployment on the BOPs they will be
discharging the same duties as usual they are rendering and there is no violation

of any rule and regulation under which they are presently governed. However,
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lady:!SFAs(M) will not be deployed on the BOPs and necessary instructions in

this regard have already been issued.

5. That with regard to the statements made in paragraph VI(7) of the
appl‘ijcation, the answering respondents beg to submit that the position with
respect to the issued agitated have already been clarified in the reply furnished in
the brief background history of the case and the same are reiterated herein,

h‘owéver, necessary instructions for not deploying lady SFAs(M) on the BOPs

have already been.issued.

6. That with regard to the statement made in Paragraph VI(8) of the
appl;ication, the answering respondents beg to submit that in Areas and Circles
onlyE 2™ Saturday and Sundays in a month are observed as holidays and the
norms of duty Hrs. will not be changed on their posting in BOPs, however,
hecéssary instructions for not to deploy lady SFAs(M) on the BOPs has already

beeh issued.

7. That with regard to the statements made in paragraph VI(3 to 11) of
the']application, the answering respondents beg to submit that the position with

fespect to the issued agitated have already been clarified in the reply furnished in

the ‘brief background history of the case and the same are reiterated herein. -

‘Hoyi/ever, necessary instructions for not to deploy lady SFAs(M) on the BOPs

has already been issued.
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8. That with regard to the statement made in Paragraph VI (12) of the
a’ppliication, the answering respondents beg to submit that the orders of re-
al|ocetion have been passed as per the recommendations of GoM on National
Sjecdrity in overall welfare of the Force personnel posted in BOPs. After
deployment in the BOPs they will be d|scharg|ng the same dutles as usual they
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are rendering and there is no VIolat|on of any rule and regulatlon under Wthh
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they;are presently governed. Further, it is not a case where the applicants are for
“""""r‘.—,—i—‘u
the first time being placed under Commandants. Earlier also, they were
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discharging duties under the Commandants in locations where the Single Chain

of Command existed.

9. That with regard to the statement made in Paragraphs VI(13) of the
apptiication, the answering respondents beg to submit that the orders of re-
alloeation is bad in law and liable td be set aside and quashed is denied being
factdally incorrect. There is no violation of any rule and regulatidn under which

they are presently governed. However, necessary instructions for not to deploy

JE— s 2 oate o wt - —

Iady SFAs(M) on the BOPs has already been issued.
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10. That with regard to the statement made in paragraph Vi(14) of the
apptication, the answering respondents beg to submit that the respondents would
Iikei to clarify with respect to this Para that necessary instructions for lady
SFAs(M) on retention and adjustment in Battalion Hospital/MlI Rooms have been

i:ssded and they will not be deployed in BOPs.
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11. That with regard to the statement made in Paragraph Vii of the
application, the ansWering respondents beg to submit that the position with
respect to the instant grounds hayé already been clarified in the reply furnished
in the brief background history of the case and the same is reiterated herein.
However, necessary instructions for not to deploy lady SFAs(M) on the BOPs

has already been issued.

12. In the light of the foregoing submissions it is most respectfully
prajed that the instant OA is devoid of any merit and not based on any legal
foundation and as such the OA be dismissed aé necessary orders with regard to
posfing of lady SFAs(M) other than the BOPs have since been issued. It is also
mos;t respectfully prayed that the interim order dated 11-05-07 be vacated and

the applicants be directed to comply the order of Force Headquarters, SSB.
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VERIFICATION

G.N. Deka son of Late Bella Ram Deka aged about 59 years at

present working as Dy. Inspector General at Frontier Headquarter, SSB, Zoo

Road, Uday Path, Guwahati 24 being duly authorised and competent to sign
this venflcatlon for all respondents, do hereby solemnly affirm and state that the

statement made in paragraph 4, 3# 1° are true

to  my knowledge  and belief, those made in paragraph

- are derived from the records/facts etc, and the

rest are my humble submissions before this Hon’ble Court. | have not

suppressed any material fact.

And | sign this verification on this the 32 th day of January 2008
at Quwahati.
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